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CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR

ORDER SHEET

ORDERS OF THE TRI.BUNAL

10.10.2011

TA 12/2011 (CWP 1535/2008)

Mr. S.S. Ola, Counsel for applicant. |
Mr. Neeraj Batra, Counsel for respondents.

~ It is a DB matter. DB-is not available today.

Learned counsel for the applicant submits that he has
filed-second set of paper book in the Registry. The Registry

| is directed to place the same on record.

List'it on 24.11.2011.
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IN THEAVCENTRAL ADMINISTRATIVE TRIBUNAL,
S - JAIPUR BENCH

Jaipur, this the 24" day of November, 2011

(CORAM:!

HON'BLE MR. JUSTICE K.S.RATHORE, MEMBE! (JUDL.)
HON'BLE MR. ANIL KUMAR, MEMBER (ADMV )

Transferred Application No.10/2011
(SB CWP No.5889/2007)

Mohan Nath
s/o Shri Bhairu Nath,
r/o 16 Shiv Vila,
Abhiyanta Nagar,
Chorasia Was Road, s
Ajmer. ‘
.. Applicant

(By Advocate: Shri S.S.0la)

- Versus

1. Bharat Sanchar Nigram Limited
through Chairman and Managing Director,
Corporate Office,
210-B Statesmon House,
Barakhamba Road,
New Delhi

2. The Chief General Manager,
Telecommunication,
Bharat Sanchar Nigam Limited,
Sardar Patel Marg,
Jaipur. '

3. The General Manager.
Telecommunicalion District,
Bharat Sanchar Migam Limited, «
Jaipur. '
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4, The Accounts Officer,
Office of General Manager,
Telecommunication District,
Bharat Sanchar Nigam Limited,
Ajmer.

" .. Respondents -

(By Advocate: Shri.BN.Sandu)

T‘rdnsferre'd Application No.11/2011
(SB CWP 5888/2007)

Rajendra Kumar :

s/o late Shri Kalyan Mal Sharma, ' . "
r/o Plot No.22, Street No.9, '
Narsinghpura, Foy Sagar Road,

Ajmer.

. App}iconi

(By Advocate: Shii $.5.0la)

Versus

1. Bharat Sanchar Nigram Limited -
through Chairman and Managing Direclor,
Corporate Office ' T
210-B Statesman House, ‘
Barakhamba Road;
New Delhi

2. The Chief General Manager,
Telecommunication,
Bharat Sanchar Nigam Limited, .
Sardar Patel Marg, :
Jaipur. :

3. The General Manager,
Telecommunication District,
Bharat Sanchar Nigam Limited,
Ajmer . '



i

4. The Accounts Officer,
:Office of- General Manager,
Telecommunicalion District,
Bharat Sanchar Nigam. Limited,
Ajmer. ' :

.. Respondents
(By Advocale: Shi BN Sondu)

~Transferred Application No.12/2011

& (SB CWP 1535/2008)

[}

“Indrajeet Sharma” :
s/o late Shri Ram Swaroop Sharma,
r/o 21/261, Mansarovar,
Jaipur - . ‘

.. Applicant

(By Advocalte: Shii S.S.0lq)
Versus

1. Bharat Sanchar Migram Limited
through Chairman and Managing Directlor,
Corporate Office af ' ’
210-B Statesman House,
Barakhamba Road,
New Delhi

2. The Chief General Manager,
Telecommunication,”
Bharat Sanchar Nigam Limited, .
Sarclar Patel Marg, -
Jaipur, v

3. The Principal General Manager.
Telecommunication District,
Bharat Sanchar Nigam Limited,
Jaipur, ' |



4. The AGM (Legal), .
O/0 CGMT, BSNL, , |
Rajasthana Circle,
Jaipur. '

i)

5. A.O. Cash (South),
O/o PGMITD, Jaipur.

. Respondents -

(8y Advocate: Shri Neeraj Balral

ORDER (ORAL]

The aforesaid OAs involving similar facts and  the
qUe'sﬁon oflaw are being decided by this common order,
2. The obpliiconts clqvim relief Td issue writ, 'Order or direcfioh

that the sfo_iemeni of pay fixation of Hje year Jéhuory, 1997_'/

27.10.1997 Qndér the Civil Sérvices (Revise@d Pay) Rules, 1996

may kindly be upheld dnd._respondems m‘oy be directed. to

make payment of salary fo the applicants as per sfotemehi of

pay fixation.”

i

3. The learned co.UnSeI appearing for the opplicont;

submitted that similar confroversy has been decided by this -

Tribunal at CAT-Jodhp_u"f'Bench and also by the Hon'é')le Higi;w

Court of Himachal Pradesh. If is further submitted that OA No.

172/2010 was decided by this Bench of the Tribunal on 18

April, 2011 having considered the judgment dated 24.9.200&}

rendered by the Hon'ble Himachal Pradesh High Court in CW[D

72
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No. 262/2002,' R.L.Mohdidn ondwofhe:r‘s.vs. Unioi of l‘ndio and

others ond the Judgmeni rendered by fhe Apex Court in ’rhe

-case of State of UP. and Anr. vs, Dr M J. Sndduqun reporied in

AIR 1980 SC 1098 as wellv.os ; the_.,Judgm,erjt, mf, the C;AT—
Chohdigqrh Bench, rendered in QA-N‘O‘._- 28-7‘/JK/_20VG . |

2. Hov'i?wg cf:onsidered'the» ruvuTsubnmssuons of the resbebﬂve

_‘:pgrﬁe's and bpon co_reful.perusb{l of ‘rhe mc]feriiol dvbilczjble_;on

record or;d t‘he. relief Clqinwed by;-flhe‘;d‘jpplicom"s, we are bf fb'e .

- ;/iew' tboi the 'pres:e,ni m.,otie;-'is squo're!'l-éf‘ covered with'»fhe facts |
.and (;ITC‘UVI'HSIOI’]C€S bs it has orlsén in. CWP No. A262/2002

- decided on 24. 9 2008 by the Hmochcl Prodesh ngh Court at
Shimla as- ihe opplmont Ioum revus_ed Pay s_cole of Rs. 6500- i
iIOSOO from he' dote. from :v;/hich’ bffibé;s of‘-ers‘.}iwhile;codre of

' iJTO have been gwen 1bis_ Iscble. N |

3 | Thijls:,.AwA@ ;—c{_re 'in bgreemem wit:h_ the 'jug:igmerﬁ~ of theq
l_--ion.!‘bive Himdch_ol Pradesh Hi._g'b C}ourt- ol':‘.‘Shiml;o which
canvasses d ;/i'ew" that two stre;cn_m' '\;\}hi'ch w'(a',x-.. idlen-fic:o.l in

nalure were p?obos'ed’ib' be n-wérgec:i;; bUT by.d 1ebhhicof}’ry,
the rbergér could -:icxke ‘.plobe, brj;y t.(_jfier a-specific _benleAfii
which was pc‘)sTUld't'_ed fOr:'lw_bib'fonch'.és t-oglefhér wbre gi.v‘ien
to ohé branch eo._r_lier., and then it vvds'.'i'r;he‘.r-ged.i. The' _Himobbol
Prodes_b Hi-gh VCOU}r-i_hvbs‘ beld '1ho.I lbc'j‘se'd: ob-lheﬁ rationale of

Hon' ble oupremc Court judtment )th streams are enhﬂ@d to

ihe s'qme.ben.ef_il.; ' - " f. M/
-' I T S |



\Hrgh Court, Shrmld in CWP No. 262/2002 and ]udgmem‘ of CAT—

-'-287/JK/2009 dnd it IS expected from the respondenfs 10;4

0. All'the TAs s’rond drsposed of i rn fhe obove Terms wn‘hvno

| order as To cosfs

(ANILKUMAR] 1 -"Y‘(JUSTICEK.S.RATH@RE)

ThO10/20. _ ‘ i

-4_‘;_ - As this Bench ov'fith;_e Tiibunal in OA No.1 i2/201O de'c»i"de.d E

o'n,1'8'h April, 2011 :hOS given .liberty 1o;fhe applicant therein To,’ .'

represent before the respondents; in. our consideredfview, r,h‘

the instapce case olsoff‘;, we deem it o'roper‘ to give liberty-to ’rhe SR

applicants  to r'eord'se‘nf before 'rhe res'porrden’ré ol*dng‘*

.'judgmen’r dored 24.9 2008 rendered by The Hlmoch'ol \Drodesh_ S .

,l,

Chondlgdrh Bench doied l8tll 2009 render.ed in OA Nf'o

e
e ..

tonsrder the. some in The light. of the drrec’rron lssued by ’rhev__:
'Hrmochol Prodesh Hrgh Court ond CAT Chondrgdrh Bench"" S

-dnd decide r_epresent;_ohorr of ’rhe .opplrcon’rs e_xpedrhously ouf T

in any case, nor--b-eyond the period.:o'f three mo ths from the -

"date of r'e.c‘""e'rpi of a 'copy of rhis”orderg

Y S S \,._.—A._v..;_.__.‘;;‘_.,'/“ /\ ( : ,,.__.__L_,\

Admv. Member i S = ;Judl. Member
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